CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

UA_NO. 2467 OF 1990

New Delhi this the th gay of Descember 1994

Hon'oble Mr, J, P, Sharma, Membsr {3J)
Hon'ble Mr, S, R, Adige, Member {A)

Shri Kishan Singh

S/eo Shri Umrac Singh

aged about 23 years

fifo Vill, & PO Pilwa

Via Lohawat Two-Flodi

Dist Jodhpur, at present
amploysd on the pest of Casual
Daily tabeur {CDL) in the

office of Dirsctor, Inatituts of
Arisg Zeone Ferestry Research
12/40 Nendaven Chepasani Housing Board
Joghpir = 342 D08, {Raj.)

{2) Shri Jagdish Prasad

S/e Shri Rajhumarji Gehlot

a9®8 about 27 yegre, rasident of C/o Shri Bharat Singh
BeNo, 153/8 Subhash Chowak, Ratanada, Jeshpur,

at present employsd on the post of Casual Daily

. Labour {CDL) in the office of Directar, Institute ef Aris

Zone Forsstry Ressarch 12/10 Nandavan Chopasani Housing
Board, Jodhpur -« 342 008 {Raj,) '

{3) Shri Lakhpat Singh 5/0 Shri Dalpat Singh

aged about 23 ysars, resident of c/o Flot No,

164, Godhuji Ghachi, Milkman Colony, Read No, 8

Pal Road, Jodhpur at present employed on the pest of

Casual Daily iabour {COL) in ths office of Dirscter,

Institute of Arid Zene Forestry Ressarch 12/10 Nandavan

Chopasani Housing Board, Jodhpur =342 008 {Raj.) esesApplicants

{Nene for the applicant)
' Versus

Te Union of India threugh Sscretary
to the Govt, of Ingia _
ministry of Environment & Forests
Department of Envirenment, Forests ana
Wildlife, Paryavaran Bhavan_- CGG Complax
Lodhi Road, New Oslhi-110 003,

2e The Dirscter General
" Indian Ceuncil of Forestry Research
and Educatien, Govt, of India (PO}
New Forests, Dshradun 248 006G,

3, Director
Instituta of Arid Zene Forestry
Research 12/10 Nandavan Chopasani :
Hous ing Board, Jodhpur = 342 008, : " eessf@spondents
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JUDGE ME N T {Gral)

Hon'ble Mr. J, P. Sharma, Member {J)

The three gpplicants named abous filed this joint
applicatien against order dated 16,11,90 by which services
of the applicants wers terminated w,e.f, 1,12,90, When tha
spplicaticn was filed, _thé Bench by its erder dated 25,11,90
ordersd status-guo be maintained as regards centinuance of
the applicants in service. Intasrim ordsr has bsen extsnded
from time to time but was not extended after 18th March 1991,
Since any ef the applicants or their cuunaal is net prasent,
tha latest position regarding esngagement of the applluants
i=s not evidcnt Fram the records. The respondants in their
counter only stated that under Section 25 {F) of Inaustrisl
Disputes Act, 45 days wages hava been sanctiﬁnad to the applicants
and thay have alsd bsan sanctionad one month wages in lisu of

netice,

2, Since nane is prssent on behalf of the partiss, and the
matter is an eld one, and has been coming on boare for the last

three months, instead of dispesing of on merits, we dismiss the

-applicatien in default of the applicants for non-proescutisn

Interim order passed on 28,11,90 is VaCated,in case the applicants
have et been regularised in their appointment during pensency of

this ﬂppliCHtiﬂﬂj,this oraer will not effect that,

Cost on parties,
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{9, R.7ADIGES {J. P. SHARMA)
MEMBER[A) : MEMBER {3J)
ad,




